~—= HARYANA STATE POLLUTION CONTROL BOARD

“’, ‘ REGIONAL OFFICE, BAHADURGARH

Mspe®  SCFNo.42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in

No. HSPCB/BDR/2019/ %2R 7 Dated: 2 / |2/ 2] 7’

To
The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Marg,
New Delhi-110001.

Sub: OA No.571/2019 titled as Umed Singh Vs State of Haryana.

Ref: NGT order dated 13.08.2019.

The Hon'ble National Green Tribunal vide order dt. 13.08.19 has directed that HSPCB
look into the matter and take appropriate action in accordance with law and furnish a
factual and action taken report to the Tribunal.

In regard of above find enclosed herewith the factual and action taken report in
matter of above said 571/2019 titled as Umed Singh Vs State of Haryana. The next date of

hearing 04.12.2019.
\/D‘\L

Regional Officer
@ Bahadurgarh Region

Endst. No. HSPCB/ BDR/2019/ Dated:

DA/As above

A copy of the above is forwarded to the Sh. Anil Grover, Additional Advocate
General, A-174, 2" Floor, Defense Colony, New Delhi-110024 for information.

/

Regional Officer
Bahadurgarh Region

Endst. No. HSPCB/ BDR/2019/ Dated:

A copy of the above is forwarded to the SEE-Il, HSPCB, Panchkula for information,
please.

Regional Officer
Bahadurgarh Region
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No0.571/2019
IN THE MATTER OF:
Umed Singh Applicant
Versus
State of Haryana Respondent

REPORT ON BEHALF OF HARYANA STATE

POLLUTION CONTROL BOARD IN COMPLIANCE

OF ORDER DATED 13.08.2019

MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal took notice of the complaint letter
alleging illegal installation of RO Plant for commercial
purposes at Village Hamayupur, District Rohtak, Haryana by
Devender S/o Om Prakash S/o Rishal Singh and extraction
of ground water. The Hon'ble Tribunal directed that Haryana
State Pollution Control Board (HSPCB) look into the matter
and take appropriate action in accordance with law and
furnish a factual and action taken report to this Hon'ble

Tribunal. The order is being annexed herewith as Annexure-

A.

Scanned by CamScanner



2 That the said Unnamed RO Plant / Unit, operated by
Devender S/o Om Prakash at Rohtak-Sonepat Road, Village
Hamayupur, District Rohtak has been inspected 12.09.2019
and spot inspection report has been prepared. Copy of Spot
Inspection Report prepared during inspection is attached
herewith as Annexure-B. The following deficiencies were
observed during inspection of RO Plant:

(i)  During inspection, it has been found that the RO Plant has
been installed and operated without permission from HSPCB
and without obtaining permission from Central Ground Water
Authority (CGWA) for extraction of ground water for
commercial purpose.

(i) A huge quantity of potable ground water is wasted as RO
reject.

(i) Not provided the provisions for treatment of RO reject water,
high DTS RO reject is discharged in to field for irrigation
purpose without any treatment.

3. Show Cause Notice (SCN) was issued to unit vide No.
HSPCB/BDR/2019/196 dated 13.09.2019 for the deficiencies
mentioned above. Copy of SCN issued to unit is attached
herewith as Annexure-C. The unit has not submitted any

reply in this regard, accordingly recommendation for closure
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under section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 and under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 was
recommended vide No. HSPCB/BDR/2019/2050 dated
25.09.2019. Copy of recommendation for closure order is
attached herewith as Annexure-D.

The competent authority of the HSPCB has issued closure
order vide order No. HSPCB/WMC/BDH-730/2019/317-21
dated 25.10.2019 (copy of closure order is attached as
Annexure-E). The unit has been visited on 08.11.2019 for
complying the closure order issued against the unit and
sealed the RO Plant. Photographs showing sealing of RO
plant is attached as Annexure-F. Compliance report of
closure order is also attached herewith as Annexure-G.

As per direction of Hon'ble National Green Tribunal and
HSPCB order dated 29.04.2019 environment compensation
has been calculated and sent to Head Office vide No. 3174
dated 07.11.2019 (copy of letter attached as Annexure-H).
Sanction for prosecution and draft complaint for filing
prosecution in Special Environment Court, Kurukshetra has

been sent to Competitive Authority vide letter no. 3326 dated
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02.12.2019 for vetting the case. (copy of letter attached as
Annexure-|).

7. From the above, it is evident that this office has taken action
against RO Plant/unit. The report is submitted accordingly for
kind consideration. It is undertaken to comply with the

directions passed by this Hon'ble Tribunal.

—

\9‘\@
Regional Officer, Bahadurgarh Region
Haryana State Pollution Control Board

Place: Bahadurgarh
Date: 03 [12 [ 2014
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O\ ANNEXORS — [

Item No. 28 Court No. 1 »

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 571 of 2019

Umed Singh Applicant(s)

Versus

State of Haryana Respondent(s)

Date of hearing: 13.08.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
\

L 28

‘__‘.I

'!Ne
e iz,
Apglication is repistered based on a complaintreceived by post

fu
Eit g 3 LAl
‘ B}, ORDER -
- s 3 i
=)
::::JJ; Allegation in this letter, which has beeri"*tneated as an
4 7 }}:‘;! "seﬁa”’
[ 4 . |

‘

appllcatlon is against illegal installation of RO Plants. for commcrcxal .

_“..—._n

Solm AL
WS
-

i purposes at Hamayupur, District Rohtak, Haryana by Devender S/o

4 Om'Prakash S/o Rish rSmghva.mil extraction of'éround*water

<4 {:} ﬁ &5 f f"\ b?« "J”

l*N
s o

'Let the Haryana S%xte Pollution Control Board (HSPCB) look

rmto the"matter and take appropnate actlon in agcorda:lce with law

i

4 ‘han_d fumxsh g f%\chml, and actions taker‘i\ repo to?ﬁnsfl‘nbunal within
s S ¥ TRIBUY

one;’month from the date of receipt of cop}*;;?ls order by e-mail at
e R

.

_"
judicial-ngtwgoy, ... e P

E‘ Y Y.

+ A copy of this order, along with complaint, be sent to the
HSPCB by e-mail for compliance.

Needless to say that order of National Green Tribunal is binding
as a decree of Court and rion-compliance is actionable by way of

punitive action including prosecution, in terms of the National Green

Tribunal Act, 2010.

Scanned by CamScanner



List for further consideration on 04.12.2010.

Adarsh Kumur Gaoel, o

N S.P. Wanpdi, UM

Dr. Nagin Nanda, EM

August 13, 2019
Original Application No. 571 of 2019
A
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HARYANA STATE POLLUTION CONTROL BOARD, BAHADURGARH
"SPOT INSPECTION REPORT

Un-vamet R.0. Plact (Dpesitect by D eveter
1. Name of the industries : 5]‘; . o Pr./«.:.af)
. Rolteub — Conahat (Roeed, Uil Hemagepprar,
2, Date of Inspection : DAt Rofﬂl“
12) 09| 2014
3. Location of industries . (Roldak ~ Some /n«'} Koot
4. Raw material : C,..a-,)-«-o/ /,Jc_-}-.:w
5. Product . M,;M)‘,| '«'n"’(l’
6. Process

Reverss  Osrmomin (R0O.) Pleat

/| ggame ojfr Ft’he M.D; - Sl Davecoder o fb. O L)
irector/Partners/Prop. ..»Bcl 1
oo 4932 q
8. Water Pollution

c) Source of water pollution

ﬂcv‘{r}c Pk e S B TP yOcoss,
d) Status of control devices 'b

f)‘Ja'*' }:)—ovf,&,}.
¢ -4

9. Air Pollution : ;

c) Source of Air pollution Nit o froces

d) Status of Control

Measures N'A‘

10.  Status of Hazardous Waste : |J-«4‘
11. Status Of DG set N ( kVA LO“"}Z'D'-;L 41(30‘4’4‘6 ‘Ql—-t/’bb)-!_

412 Remarks R-D F,;.,‘L 4:.-4 é’é“.‘ jL)}7Ec7Lv:ﬂ‘{ J—daq.—,e:\_é’ AML‘C&J,'N/(J;_‘AL;H:\[
yece el .}}-o'.... H&T A , ; , ‘ '
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Lown "_‘} ‘{ y 27—;“—-9‘( Laq""iru‘:'hg‘."}‘ J""n"“‘"j‘)-,;-\.. T %.Je e
! ?)"’“m«: :-Je;e . -{igh:tj #RF RO, Plewt Gun bear jushlhed cm
‘ =T » Qx - ‘/( . 5 ; DJ .
P v e gotot s Tl Tobecsel] instelleclcsitord ol

= o O ronnod Jdat e St . }/
Toe plet Cepecd g b 16000 theldey (ar jodi o eovrmercic) e,

. ded b ). R.O. 2.2 .
dl‘bﬁk( ‘L"\" +7-¢. l‘r{ \ . J _’z“' i N e Rﬁj‘t+ th
Vo (}"‘ -1 d-' Iﬁra’ﬁ-},'m ’b““},’}( u:_}t%_; &uj 4‘}{"1‘%{“}.
}%\ 5 ) | 7o JQJ 9
Signature of owner/Partner/ Signature ;%é.ctin 7 / i
Representative/M.D./Manager of the Industry with officer/officers
designation . y
.pa\.l-thyl-er 57;\ g»ﬂ Ora f;—&! z ﬂgm\sy{-u’\/m’& > ,"9{{
B N
D Pecforma (Spx Inspecuon of units)
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ARYANA STATE-POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH
8CF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH

B e Ph No, 01276-243077-243078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in

- No.HSPCB/B N e
. /BDR/2019 /’C&_ fo 65 Dated: ....;52./.(7/ ....... /2019
M/s Unnamed R.O. plant (operated by Devender S/o Om Prakash)
Rohtak-Sonepat Road, Vill-Hamayupur, Distt.Rohtak
Bub:

8how cause notice for closure under section 33-A of Water (Prevention &

Control of Pollution) Act, 1974 and 31-A of Air (Prevention & Control of
Pollutlon) Act, 1981.

Ref: :J{GT orders dt. 13.08.2019 regarding application of Sh. Umed Singh Vs State of
aryana.
Whereas in reference of NGT order referred above, your unit/RO plant has been
Inspected on 12.09.2019 and found that you are engaged in the production of mineral water.
Whereas as per Board policy notification dt. 14.07.2016 and further issued vide letter dt.
28.02.2018, Mineralized Water are covered under consent management of Board under Green
Category at Sr. No. 53 and hence required to obtain prior Consent to Establish and Consent to
Cperate from the Board before establishment/operation.

i Whereas you have installed tube well for extracting water for RO plant, but you have not

Fat ﬁbtalned permission from Central Ground Water Authority for extraction of ground water.
w Whereas you have not installed effluent treatment plant to treat the R.O. reject water.
s i Whereas you are discharging untreated effluent in to the fields.

In view of the above, you are hereby directed to show cause within 7 days as to why
your unit may not be closed and electric connection disconnected including captive powers
under section 33-A of Water (Prevention and Control of Pollution) Act, 1974 & 31-A of Air
(Prevention and Control of Pollution) Act, 1981 for non-compliance of the provisions of the said
Acts.

In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated period, it will be presumed that you have nothing to say in this regard and
accept the status as above, which will warrant action under section 33-A of Water Act, 1974 &
31-A of Air Act, 1881 reproduced as under without giving any further time and notice.

“Section 33-A of the Water Act, 1974 & 31-A of Air Act, 1981" notwithstanding anything
centained in any other law, but subject to the provisions of this Act, and to any directions that

the Central Government may give in this behalf, a Board may, in the exercise of its powers and
K , performance of its functions under this act, issue any directions in writing to any person, officer
M or authority, and such person, officer or authority shall be bound to comply with such directions.

Explanations for the avoidance of doubts, it is hereby declared that the power to issue
G directions under this section includes the power to direct:-

The closure, prohibition or regulation of any industry, operation pr process or
‘f‘ The stoppage or regulation of supply of electricity, water or any btRer service

9

Regiorial Officer

9 (7% Bahadurgarh Region
[4

t. No. HSPCB/BDR/2019/ Dated: -
Ends A copy of the above is forwarded to Hydrologist, Ground Water Cell, Kisan Bhawan,
Opposite Jat College, Delhi Road, Rohtak in reference to NGT oider dt. 13.08.2019 for

information and further necessary action. \L
! Regiofial Officer
AHRSRS Bahadurgarh Region

% ~
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HARYANA STATE POL!
REGIONAL OFFIC :,

SCF No. 42 & 43, SHOPPING CE
Ph No.01276-243077-242078, E-

JIIver Y

4

JUTION CONTROL BOARD

BAHADURGARH
NTR :, SECTOR-6, HUDA, BAHADURGARH
Mail: ljw_[_)_)dhr‘)l,mﬂu,ﬁ)m, Web: hspcbgov.n

No. TISPCB/BDR/2019/ _oZnn

The Chairman,

Dated: o35/ /2019

Haryana State Pollution Conlrol Board,

Panchkula

Kind Attn: Sh. Satinder Pal, EE (HQ.)

Recommendation for closure under

!
Water (Prevention & Control ©
of Pollution) Act, 1981:-
Rohtak-Sonepat

gection 33-A of
ntion & control

¢ Slo Sh. Om Parkash),

HSPCB/BDR/2019/1964-65 dt. 13.09.2019.

Subject:
Pollution) Act, 1974 and section 31-A of Alr (Preve
M/s Unnamed R.O. Plant (operated by Sh. Devende
Road, Vill-Hamayupur, Distt. Rohtak.

Ref: SCHN issued to unit vida this offica letter No.

In this connection, it is submitted that the recommendation for closure
A of Water Act 1974 and 31-A of Air Act 1981 of above said unil is submitted in the
from Head Office vide lelter referred above which is as under:-

» order for the violation ufs 33-
prescribed performa received

Sh. Devender S/o Sh. om

]

Name & address of the unit with detail
of land (Khasra/Kila/Plet No.)and
latitude and longitude of the site.

M5 Unnamed R.O. Plant (operated by

Parkash), Rohtak-Sonepat Road, Vill-Hamayupur, Digtt. Fohtak

2.

Product(s) and bio-praducts

Green & Drinking Mineralized Water

3.

tAanufacluring process

Green & Drinking Mineralized VWater

Green & Drinking Mineralized Water

Status of CTE

| 4 Category of the unit
s @

Nol oblained

“Unit is running vathout cbtaining CTO from board.

6. Slatus cf CTO
7. Date of inspection of the unit 12.09.2019 o
8. Name and designation of the officer(s) | Sh. Ravinder Yadav, AEE
inspected the unit
9 Detail of violation observed during | Unilis engaged in process of mininzed water and discharging their
inspection: reverse osmosis (R.0.) reject waler into fields without any
\reatment of same and not oblained CTO from the Board. Unit has
also not obtained permission from Central Ground Water Authority
for extraction of ground water. =
10. | Complaint/ Court case, if any. Complaint in NGT
P 1. Detail of sampling and analysis of | | Type of sample A/R no. & Parameter Resulls
efluenVair emission  exceeding the date
norms.
N.A. N.A, NA. N.A.
N.A. N.A. NA. N.A.
N.A. N.A. N A. N.A

Reasons for not collection of samples, if

Unit has closed down its process curing inspection.

12.
nct collected.
13. | Detall of Show Cause Notice issued || Act Section No. & date
with date. Water 33-A 1964-65 dt.
13.09.2019.
Air 31-A 1964-65 dt.
13.09.2019
712, | Mode of issue of show cause nolice. Show cause notice for closure through Regd. Post vide this office l
i HSPCB/BDR/2019/1964-65 dt. 13.09.2019..
15, | Detail of reply of Show Cause Notice, if | Unit has not submitled any reply of SCN Issued.

- any received. l

16, |.Date of fresh inspection with name & | Nol Required.
designation of inspecting officer to verify
the compliance and detail of permission
obtained for the same from competent
authority.

[17. | Present status of compliance made by | No compliance made by the unit and unit is running without
the unit, if any after issue of show cause | obtaining CTO from the board.
nolice.

18. | Detail of violation for which closure | During inspection unit was found operating without oblaining CTO
action recommended. from the Board and nol inslalled required pollution contr ol

measures.

19. | Whether case recommended also for | The unil was found operating illegally vilhout oblaining CTO. This
prosecution (if applicable) alongwilh | office is in lhe process of collecling the documents 10 prosecuate
reasons if not recommended. the unit and its responisible persons. As and when documents will

‘ - be collecled. recommendation for prosecution will be sent to H.O.

20.. | Authority to whom direction to be issued | Executive Engineer UHBYNL Rohtak for disconnect the electricity
to stop services to the unit.

21. | Final  recommendations as  per | In view of above facts it is recommended thal closure ord )
provisions of the Act / Rules. . be issued against the unit u/s 33-A of Waler (Prevention &e((:bo;:l;z

. of Pollulion) Acl, 1974 and 31-A of Air (Prevention & control of
Paollution) Act Act, 1981,

Iy
Ravinder Yadav, AEE
. Signature cHhe Fleld Officer
- & designation
DA/1. Copy of SCN
‘2. Copy of spot inspection report

AL

- Krishah Kumar
Slgnaturo of Regional Officer+ith name
with name & designation
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e C-11, SECTOR-8, P -
, PANCHKULA AHNKYOLS -~
| Ph- OIT2 -2577870-73 Fax No. 2581201 &

E-mall: hspebeehaamalleam

————
T

‘Whereas M/s Unnamod R.O. Plant (O
.0. porated by 8h. Dovondor 8/
g:”fl-'oh). Roht‘nk-Sonoplt Road, Vill. Hamayupur, Distl. Rohtak (s engaged In thooprg:;u?n}
..nxmg\;‘.;;nerauzed Water and is polluling in nature ¢
. hereas the unil was inspectec on 1
okances were found. p 0 2 082019 and during Inspection {ollowing non

1. Unitis running without obtaining CTE/CTO from the Board

2  Unit has not cbtained permission from Central Ground ‘Nater Authority for exiraction of

ground water

3 Unit is discharging their reverse osmosis (R.O) reject wator into liolds withoul any

lreatment
D W’h:reas shov:' cause notice for closure uncer section 31-A of Air (Prevention and Control
“; mO utton) Act, 1981 & 33-A of Water (Prevantion and Control of Pollutian) Act, 1974 was (ssued
e unit by Regiona! Office. Bahadurgarh vide letter no. 1964-65 dated 13.09.2018, but unit has
ndt submitted the reply of said SCN.

Wnhereas, Regional Officer. Bahadurgarh vide his letter no. 2050 dt 25.08.2019 has
recommeanded the case for initialing ¢closure action against the abave sald unit under section 31-A
of Axr_(Prevenhon and Control of Pollution) Act 1981 & 33-A of Water (Pravention and Control of
Poliution) Act. 1974 '

Whereas. tha case has been examined and it has found that uni
provisions of Air (Prevention and Control of Pollution) Act, 1081 & Sl Waler
Control of Poliution) Act, 1974
A Therefore. keeping in view of the above said facls and In exercise of the powers

conferred under section 31- A of Arr (Prevention and Control of Pollution) Act 1981 & 33-A of
Water (Prevention and Control of Pollution) Act, 1974, it is hereby ordered to close down the
operation of the unit M/s Unnamed R.O. Plant (Operated by Sh. Dovender S/o Sh. Om
Parkash), Rohtak-Sonepat Road, vVill. Hamayupur, Distt. Rohtak by sealing the plant and
machinery inctuding DG set & disconnection of electric supply & water supply with immediate

effect

t is grossly violating the
(Prevention and

Dated, Panchkula the Ashok Khotarpal
Chalrman

17% October, 2019 |
100191 3/ 7 —=/ Dated:- &5 //(;/ /7

Endst No. HSPCB/WMC/BDH-
orwarded to the foligwing for infarmation and necessary aclion:-

A copy cf the above s fi

4. The Deputy Commissioner, Rohtak.
2 The Executive Engineer. UHBVNL Rohtak He is directed o disconnact the electricity

supply of the sad unt immediately and lo submit the compliance report within 3 days

positively
3 The Executive Engineer. PHED Rohtak He is directed lo disconnect the Water supply of
the said unit immedialely and to submil the compliance repart within 3 days positively
The Regiona! Officer, HSPCA, Bahadurgarh. He is directed to submit the compliance of
Iso directed to procoss the case for Imposing

ciosure order within 03 gays He is 2
for violation of environmental laws as per

4 environmental compensation to the unit
and he will recommend the case for filing

policy dated 29.4.2019 of the Board
prosecutjon against the unit and it's responsible person for violation of
¢ is also asked to submit the copy of spot Inspection

environmental law. Further, h

report of the above said unit.
5. M/s Unnamed RO Plan! (Operated by Sh Devender S/o Sh. Om Parkash), Rohtak-

Scnepat Road, Vil Hamayupur. Distt. Rohtak. g’
Environmental Engineer (HQ)
For Chalrman

a/C

00
/’ln45:--7“;Lbf5/9 '7‘79‘1—/52, 75“'/537 &2
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HARYANA STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE, BAHADURGARH

. SCF No.42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mall: hspchrobdh@gmall.com, Web: hspeh.gov.in

No. HSPCB/BDR/2019/c03) 7 -39/ 1/ Dated: ) /[y /2019

"To
The Chairman,
Haryana State Pollution Control Board,
Panchkula.

Kind Attn: Sh. Satinder Pal, EE (H.Q.)
Subject:- Compliance of the closure orders of M/s Unnamed R.O. Plant (operated by Devender

/o Sh. Om Parkash), Vill-Hamayupur, Distt. Rohtak.

Jief: Head Office letter No. 317-21 dated: 25.10.2019.

LR R LA L.

In compliance to the closure orders issued by the Board vide letter under reference,
above said unit has been closed by sealing the Plant and Machinery on 08.11.2019 by concerned field

officer Sh. Ravinder Yadav, AEE in presence of representative of the unit, Proceeding of closing of unit is
enclosed herewith for information.

Submitted for information and further necessary action plegse.

DA/As above M
Regiohal Officer

9 & Bahadurgarh Region

Endst.No. HSPCB/BDR/2019/ Dated:

A copy of the above is forwarded to the Deputy Commissioner, Rohtak for information

N\

Regional Officer
Bahadurgarh Region

1

please.
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Haryang State P slution Control Board, Bahadurgach Region, Bahadurgarh
Compliange report of sealing of unit againss closure orders passed by Haryana State

Pollution Control Board, Panchkula,

In compliance of the orders passed by Chairman, Haryana State Pollution Control Board,

. Panchkula vide H.O. letter endst. No. 3/2 <21 dated "’rl/o,‘?a’i under Section 31-A of Air
.(l)l't‘\'t‘minn and Control of Pollution) Act, 1981/under Section 33-A of Water (Prevention and
Control of Pollution) Act, 1974, the unit M/s s Moraeel R0 Pt - D'Adn Lent 4‘}_
Devesider cfo ¢4 O (Lol Gl Hersespufoux, Ralibf  hasbeenvisited on
_Q_}_Jll_,l ©)q___to seal the above said unit by the following officers:-

1. Ravinda Yol QC¢
% L. J\‘u,.«»(e-t }m , ".1_ .]

The representative of the unit Sh, __ Devenode oy PL# who is present
in person at site, has been intimated about the above said orders and copy of the closure order has
been delivered to him. After giving a time for completion of running process, the unit has bcen'
closed by sealing its plant and machinery and D.G. Set as per detail given below:-

j) Main .fw"de = @ Alss.
‘!} Fif’{v" —_— @ Al

_?} T:.:-.ch = CE PNELS

l.1) 9.5‘., Ced - CD als .
7 ,LU./’

\ ~ 5 1
0 Sh. _Deverder ()]—oi})' the representative of the unit who was

present at the time of sealing and closing down the unit, has not shown any stay orders of any court

of Law in this regard. However the industry remains in the possession of its owners. They will be

(IMPRESSION OF SEAL USED)

R (e

Signaturc_of the Rep. Signature of the Officers
of the unit of the Board

0 Canaral Furforme
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j HARYANA STATE POLLUTION CONTROL BOARD

S REGIONAL OFFICE, BAHADURGARH,
$Pec® SCF No.42 & 43, SHOPPING 6BNTRE, S8CTOR-6, HUDA, BAHADURGARH
Ph No.01276-243077-242078, E-Mail: hspcbrobdh@gmall.com, Web: hspcb.gov.in
No.HSPCB/BDR/2019/ <\ - |\ Dated: R //]/2019

To FTMS-T7899 2

The Member Secretary

Haryana State Pollution Control Board 27 / “, / ?
Panchkula.

Kind Attn: Sh. Satinder Pal, SEE (H.Q.)

Sub:  Calculation of Environmental Compensation as per policy order dated 29.04.2019 of

the board:--- M/s Unnamed R.O. Plant (operated by Devender S/o Sh. Om Parkash),
Rohtak-Sonepat Road, Vill-Hamayupur, Distt. Rohtak.

Please find enclosed herewith the Calculation of Environmental Compensation as per
policy order dated 29.04.2019 of the board of Unnamed R.O. Plant (operated by Devender S/o

Sh. Om Parkash), Rohtak-Sonepat Road, Vill-Hamayupur, Distt. Rohtak for information and
further necessary action, please.

DA/As above

W\

—_
Regional Officer
Bahadurgarh Region

fz
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Calculation of Environmental Compensation as per policy order dated 29.04.2019 of
the board

Name of the unit : M/s Unnamed R.O. Plant (operated by Devender S/0 Sh. Om Parkash), Rohtak-
Sonepat Road, Vill-Hamayupur, Distt. Rohtak.

Date of Complaint/Violation observed : 13.08.2019.

Date of order of Environment Compensation : 29.04.2019
Date of inspection /Compliance verified by HSPCB : 12.09.2019

Details of the violation : The said unit is a Reverse Osmosis Plant (R.O. Plant) on the basis of
complaint received in Hon'ble National Green Tribunal, New Delhi, the Hon’ble court considered the
complaint as Original Application No. 571 of 2019 and directed Haryana State Pollution Control Board
(HSPCB) to look into the matter and take appropriate action in accordance with law and furnish a

Afactual and action taken report to the Tribunal. The said plant was inspected on 12.09.2019 and found
that R.O. plant is operated without obtaining CTE/CTO from the Board and R.O. reject is being
discharged into the field for irrigation purposes without any treatment. Accordingly show cause notice
for closure was issued vide this office letter No. 1964 dt. 13.09.2019. The plant has already been sealed
on 08.11.2019 in compliance of H.O. order No. 317-21 dated 25.10.2019.

Category of the unit : Green

Scale of the unit : Smale Scale

Date of issuance of the closure order : 25.10.2019

Date of implementation of the closure order : 08.11.2019

The environmental Compensation is based on the following formula :
EC=PIXNxRxSxLF

Where
EC = Environmental Compensation .
PI=Pollution Index of industrial sector =30 for Green category of industries .
N =No. of days of violation = 29.04.2019 to 08.11.2019 = 194 days

R= Factor in rupees=100
S= Factor for scale of operation = 0.5 for small scale

LF=Location Factor =1.0 for unit is located more than 10 KM from Municipal Boundary.

Hence ,

EC=30x 194x 100 x 0.5x 1 =291000/-
Compensation applicable in this case is Rs. 291000/- (Two lacs ninety one thousand only)

s

L

. —
Ravinder Yadav Regional officer
AEE, Bahadurgarh Bahadurgarh Region

N
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HARYANA STATE POLLUTION CONTROL BOARD

iy REGIONAL OFFICE, BAHADURGARH

|

HSPCB

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Malil: hspcbrobdh@gmail.com, Web: hspcb.gov.in

No. HSPCB/BDR/2019/ 77 7 4, Dated: .7 / /2 /2019

‘To

The Chairman
Haryana State Pollution Control Board,
Panchkula.

Sub: Filing of Court Case under Act, 1974 and Air Act, 1981 against M/s
Unnamed R.O. Plant (Operated by Devender, S/o Sh. Om Parkash),
Rohtak Sonepat Road, Vill- Hamayupur, Distt. Rohtak.
In this connection, it is submitted that the draft complaint for filing the case
has been prepared and is required to be vetted from competent authority as per policy
of the Board.

In view of above, it is requested that draft for filing prosecution in Hon'ble Special
Environment Court, Kurukshetra may please be vetted and approved, so that same

could be filed in Hon'ble Special Environment Court at Kurukshetra.

It is submitted for kind information and further necessary action please.

Regional Officer

< . Bahadurgarh Region
AT
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